http://JUDIS.NIC IN SUPREME COURT OF | NDI A

Page 1 of 1

PETI TI ONER
SPECI AL LAND ACQUI SI TI ON OFFI CER

Vs.

RESPONDENT:
N. S. TAKKALAKI AND CRS

DATE OF JUDGVENT16/ 08/ 1995

BENCH:
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HANSARI A B. L. (J)

Cl TATI ON
1995 SCC' (5) 592 1995 SCALE (5)66

ACT:

HEADNOTE

JUDGVENT:
ORDER

Leave granted.

Notification under Section 4(1) of the Land Acquisition
Act, 1894 (for short, ’'the Act’) was published on January
23, 1980 and the Land Acquisition Oficer gave his award on
March 28, 1980. Consequently, the respondents are not
entitled to the additonal anount @12 per cent per annum of
the enhanced conpensation under Section 23 (1-A) of the Act
as anended by Anendnent Act 68 of 1984.

The appeal is accordingly allowed and the grant of
addi tonal amount under Section 23 (1-A) is set aside. In
other respects, the award of the Reference Court, as
confirme 7588 the Hi gh Court, stands confirned. No costs.




